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DELHI LEGISLATIVE ASSEMBLY

BULLETIN PART - I

( BRIEF RECORD OF PROCEEDINGS )
MARCH 31, 2000 / CHAITRA 11, 1922 (SAKA)

FRIDAY,

2.03 PM

2.06 PM

3.03 PM

3.04 PM

3.07 PM

3.30 PM

No.3 31

FELICITATIONS

Hon'ble Speaker and Leader of the
BJP ‘Legislature Party felicitated
Cheif Minister on her Birthday.

QUESTIONS

STARRED : Starred Questions 121 to
124 and supplementaries thereto
were orally asked and answers

given.

~ Replies to starred Questions
125 to 140 laid on the Table of the
House. v

UNSTARRED : Replies to unstarred
Juestions to 400 to 423 were laid
on the Table of the House.

ANNOUNCEMENT BY CHAIR
Hon'ble Speaker announced the
results of elections to the
three Financial Committees
held on 31.3.2000.

Shri Harsharan Singh Balli raised
issue regarding non receipt of
pension by victims of 1984 riots.
Chief Minister made a statement.

SPECIAL MENTIONS
The following Members raised issues
under Rule 287 :-

1. Shri Nand Kishore Garg
2. Shri Deep Chand Bandhu

. (Minister of Social Welfare also intervene

3. Shri Arvinder Singh Lovely
4. Shri Jile Singh Chouhan

5. Shri Bhisham Sharma

6. Shri Veer Singh

7. Shri Amrish Singh Gautam

~___ 8. Shri Mohan Singh Bisht

PRIVATE MEMBERS' BUSINESS

PRIVATE MEMBERS' BILLS

Dr. Harsh Vardhan moved for leave
to introduce the 'Delhi Environment
Related Diseases (Prevention and
Control) Bill; 2000' and 1leave
having been granted also introduced
the Bill. '

contd....2/-
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3.35 PM . sSmt. Kiran Choudhry moved for
leaave to introduce 'The Delhi Unit
Pricing Bill, 2000 and leave having
been granted also introduce the
Bill.

3.38 PM Smt. Anjali Rai moved for leave to
§ introduce 'The Code of Criminal
Procedure(Amendment) Bill, 2000°'.
Shri sahab Singh Chouhan and Dr.
Jagdish Mukhi opposed the
introduction of the Bill on the
grounds that the Bill initiates
legislation outside the competence
of the Assembly. When the Chair
. ,,informed  that the  Law Deptt.'s
-iﬁfiopiﬂibhﬁﬁha§f been- obtained, the
members réquestéd that it would be
5, better if Law Deptt. could be asked
7 orRT ' .- to look ‘into their opinion afresh..
The Chair agreed to the suggested

course of action.

3.52 PM Shri Mukesh Sharma moved for leave
/////fto1introduce 'The Delhi Reservation
for - wWomen  Bill 2000' and 1leave

having been granted also introduced

) the Bill.
7. 4.00 PM TEA BREAK
8. - 4.35 PM '1'?-Housémfé1gggémbled

PRIVATE MEMBERS' RESOLUTIONS

. Shri . Jile: :Singh':. Chouhan
initiated discussion on the
following Resolution moved on
24,3.2000 :-

\ " This House demands from Govt. .of
¢ O - India ‘that“suitable amendments be

3 made in Article 239 AA of +the

Constitution of India with a view
to 1lift the embargo on the number

- of Ministers‘in the Govt. of NCT of

. Delhi thus bring Delhi at par with

.other State."”

l. Dr. Harsh Vardhan
CM replied to the debate. The
Resolution was put to. vote and
Fadopt#?d . 1 e

10. ° 4.50 'PM "~ Hon'ble Speaker informed that as
per Member's request Nand Kishore
Garg!s Resolution would be listed

-on next Friday.

11, 4.54 PM Shri Bhisham Sharma initiated
discussion on the following

Resolution already moved on 24.3.2000 :-
: = Contd.s..3/-
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. € % " 'his flouse domands that 33% resorvation
¢ e P be extended to women of Delhi domicile on
e all posts under Govt. of Delhi and other

i autonomous and local bodies by enacting
suitable legislation.” B

~

The following Members participated
' b in the debate :-

1. Smt. Anjali Rai

2. Shri Shadi Ram

3. Dr. Jagdish Mukhi

4. Smt. Kiran wWalia

5. Shri Mateen Ahmed

6. Shri Mukesh Sharma

7. Shri Tarvinder Singh Marwah

Chief Minister replied to the debate.

The Resolution was put to vote an
adopted. e i S

12. 5.20 PM Shri Roop Chand moved the following
Resolution :-

" This House resolves that Kalkaji
Mandir, Hanuman Temple (Connaught
Place), Hanuman Temple (Jamuna
Bazar) Aadyakatyani Mata Temple
(Chatterpur) be taken over by the
Govt. of Delhi, by enacting a
suitable legislation".

The following Members took part in
the discussion :-

1. Shri Mala Ram Gangwal

2. Shri Ramakant Goswami

3. Shri Shadi Ram

4. Shri Tarvinder Singh Marwah
5. Shri Mukesh Sharma

6. Shri Bhisham Sharma

Minister of Health replied to the
discussion.

! The Resolution was withdrawn by the
Member with the 1leave of the
House.

13. 5.55 PM | Dr. Harsh Vardhan moved the
following Resolution :-

" This House resolves that steps be
taken at war footing to ensure
compliance of all cleanliness norms
by the dairy owners in the
® residential areas of Delhi and to
prevent the explosion and blockage
- of main sewers all over the city,
the mechanism of catching the cattles
il A creating nuisance on Delhi Roads
and Streets be also strengthened.”

14. 5.50 PM ( House adjourned till 2.00 PM on
3.4.2000). ‘

S.K. SHARMA
SECRETARY
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